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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, ROLKATA
ORIGINAL APPLICATION NQ. 37/2025/ K%

In the matter of :

Subrata Mallick
...... Applicant
-Versus-
Ministry of Environment, Forest and
Climate Change & Ors.

............. Respondents,

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NUMBER 03.

I, Sumant Taparia, Son of Shri Sushil Kumar Taparia, aged
about 44 years, by faith- Hindu, by Occupation- Service, working for
gain In SPS Steels Rolling Mills Ltd., having registered office at
Diamond Prestige, 41A AJC Bose Road, 7% Floor, Room No. 701,
Kolkata ~ 700017 and Plant at Grand Trunk Road, Durgapur, West

Bengal- 713206, do hereby solemnly affirm and state as lollows: -

1. That I am the Authorized Signatory of respondent no. 3 being
SP5 Steels Rolling Mills Ltd. in the instant original application and as
such I am well acquainted with the facts and circumstances of the
instant original application and competent to sign and swear this

affidavit.
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2. That 1 have been advised to deal with relevant paragraphs
of the application which appears to be material and relevant for
proper adjudication of the instant case and the paragraphs
and/or poriion of the paragraphs which are not specificaily admitted,

be deemed to have been denied by me.

3. Before dealing with averments and/or allegations made in
various paragraphs of the petition, T crave leave to place following

facts for proper appreciation and / or adjudication of the case

(a) That instant Original application moved bhefore this Hon’bie
National Green Tribunal inter-alia praying therein for a
direction to take adequate measures for protecting and
preserving the forest land at Mouza- Gopinathpur, Khatian no.

5676, J.L. no. 85, Blok- Additional Faridpur-Durgapur, Dag no.

603, District- Paschim Bardhaman and to take adequate
f"fih‘étasures to stop encroaching of the Forest Land as well as to

clear the encroachment of forest land by respondent no. 3 and

(b) That by virtue of three Deed of Lease executed on 18t
February, 1999, 20% December, 1999 and 11% November, 2003
by the State of West Bengal being the ‘Lessor’ in favour of the
answering respondent no. 3 under Mouza- Gopinathpur, J.L.
no. 85, in respect of C.3. plot nos. 74 (part), 75, 76 (part), 82
(part), 86 (part), 87 (part}, 88, 89 (part), 90 (part), 91, 92 (part),
93, 94 (part), 95, 96, 97 (part), 98 (part), 99 (part}, 112 (part),



113 (part), 114 (part), 115 (part), 116, 117 (part), 130 (part),
131 (part}, 132 (part), 133, 134, 135 (part), 136 (part) for the
Deed of Lease dated 18" February, 1999 and in respect of C.8
plot nos. 36 (part), 63, 64 (part), 65 (part), 66 (part), 67 (part),
68 (Full}, 69 (part), 70 (part), 71 (part}), 72 (Full), 73 (part), 74
(part), 77 (part), 78 (part), 79 (part), 80 (Full), 81 (part), 82
(part), 83 (part), 92 (part), 3220 (part), 3221 (part) for the Deed
of Lease dated 29" December, 1999 and in respect of C.8. Plot
nos. 69 (part), 70 (part), 71 (part), 98 (part), 99 (part), 100
(part), 102 {part}, 108 (part), 109 (part), 110 (part), 111(part),
3211 {part), 3215 (part), 3216 (part), 3217 (part}, 3218 (part),
3219 (part), 3220 (part), 3221 (part), 3222 (part), 3239 (part),
3246 (part) for the Deed of Lease dated 11%h November, 2003 for

a

the period as stipulated in the said Lease Deeds.,

Copy of the said Deeds of Lease are annexed hereto and

marked with the letter ‘R-17 to this affidavit.

(¢) That by virtue of solemn order dated 08" April, 2019 passed by
the Hon’ble National Company Law Tribunal the ‘SPS Steels

-, Roling Mills Ltd.” was taken over by the present management
. :

\\‘ . E - - . .
and since then the present Directors are managing the affairs
\

Veept the answering respondent.

e

Copy of the said order dated 08.04.2019 is annexed

:/’ . .
hercto and marked with the letter ‘R-27 to this affidavit.

(d) That the answering respondent duly obtained to the ‘Consent to
Establishment” and ‘Consent. to Operate’ from the West Bengal

PoHution Control Board which is valid till 30.09.2028. 1t is also
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matter of record that the respondent no. 3 also obtained licence
to work a Factory’ from the Govt. of West Bengal and duly

obtained Fire License and paying property tax regularly.

Copy of the said Consent to Operate, Licence o Factory,
Fire License, Property tax are annexed hereto and marked with

the letter ‘R-3’ to this affidavit.

4, That with regard to the statements made in paragraphs 1, 2 and
3 of the said application | say that those are matter of record and
anything contrary to the records I deny and dispute each and every
allegations and I state that the applicant not approached this Hon'ble
Tribunal in ciean hands and the directions which are sought are not

sustainable under the law.

5. That with regard to the statements made in paragraphs 4 (a)

}»‘:ﬁn&g 4 (b} of the said application 1 say that those are matter of record

. R . . . .
f‘@ﬁd\gnythmg contrary to the records I deny and dispute each and

every ‘alle gations.

I

That with regard to the statements made in paragraphs 4 (¢, 4
), 4 (e} and 4 () of the said application, I deny and dispute each and
every allegation and further say thatl the answering respondent not
violated and/or not obtained environmental clearance by suppressing
any fact. It is also denied that the answering respondent has
encroached any forest land and/or constructed illegally without any
forest clearance. It is evident from the counter affidavit filed by the

respondent no. 8, the Divisional Forest Officer categorically stated
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that the Plot no. 603, Mouza- Gopinathpur falls within the ownership
of Asansol Durgapur Development Authority (ADDA) and the Forest
Department, Govt. of West Bengal does not have any ownership of the
said plot of land and mere mention of classification of land as ‘Jungie’
does not five ownership of said land to the Forest Department, Govt.
of West Bengal. Therefore from the affidavit filed by the respondent
no. 8 it emphatically establishes that the answering respondent has
not encroached any forest land and/or obtained environmental

clearance upon suppression of any fact.

7. It is further denied that the answering respondent dumped
water body measuring 2.22 acres and filled the same. It is also further
denied that the resnondent no. 3 have encroached R.S Plot no. 3271
and 3272 which is recorded as pond and thereafter constructed steen
melting shop by filling the pond. It is stated that no such land
situated at R.S Plot no. 3271 and 3272 has ever been leased in favour
of the respondent no. 3 by the Govt of West Bengal. That the said

plots are outside the arca of the respondent no. 3 which have been

¥ teased in favour the answering respondent. Thercfore question of

4 T g .
wy s filling up of water body does not arise,

That with regard to the statements made in paragraphs 4 (g), 4

1, 4 (i) and 4 {j) of the said application those are matters of record

o

Tand  the applicant can  satisfy about the said representations
submuitted before the respondent authorities and any thing contrary to
the records the respondent no. 3, | deny and dispute the same. It is
stated that only to harass the respondent no. 3 and hamper the

business of the answering respondent.
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Q. That with regard to the statements made in paragraphs 4 (k), 4
(1}, 4 (m), 4 {n) and 4 (o) of the said application 1 deny and dispute
each and every allegation and say that the respondent no. 3 never
intended to obtain EC by suppressing the fact that the land is forest
land particularly when such statement has no legal stand. The
respondent no. 3 in this regard repeat and reiterate the statements
paragraph 6 of the instant affidavit. It is already been categorically
established that the land does not belongs to Forest land and
therefore the petitioner. It is not a fact that the respondent no. 3
obtained Environmental Clearance dated 01.09.2022 upon concealing
any factual data or fabricating the same and therefore question of

withdrawal of Environmental Clearance on the

withdrawal of Environmen an 1y the ground 1cealmen

does not arise.

10.  With regards to the Grounds and prayers as stated in the said
original application 1 say that save and except those grounds having

support of law are frivolous and are liable to be rejected.

11. It is further submitted that in facts and circumstances of the
case the instant application is liable to dismissed summarily with

exemplary cost.

12, That this application is rnade bonafide and unless this

. application is allowed by this Hon'ble Tribunal the applicants will

B . .
' bui‘fﬁ\x irreparable loss and injury.
%, '

-.!\“
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13.  That the statements made in paragraphs 1 to 10 are true to my

knowledge and rest are my respectful submission.
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VERIFICATION:

I, Sumant Taparia, Son of Shri Sushil Kumar Taparia, the Deponent
within named, do hereby verify and declare that the statements made
in the aforesaid paragra_phs[ar@?l true and correct to the best of my
knowledge and informa'fion- and’1 believe that nothing material has

been concealed there from.

| A e
Verified at Kolkata on . the day .of N%%%rgn?géi 8229162)5 NG MILLS LTD

Identified by me Deponent

Wk 2o

Advocate

/ e ﬁu@gaé‘a \“\ ~}<s>
S : {z_‘:&&;&%&\{,\ A
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THE SCHEDULE
PART-T L.
Particelars of the Holding.
. 1 S
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Jur P@bn ~ Durgaply .
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! P . .
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1] }/‘, .
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/ Ce8.Plot No. Khgtian Ho. douzi Bo.
& ! o L '
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T e
P
-

' .1’-‘-3‘; AL IIT.
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octnsget dn wrilting of the Covarbment shall be necessary.
C provided that the lessae/s shall nob assign/its/thels
leass hold dnterest . in the land ox »ny bufldings ox
Boy bud. Lc"l_{nr]s or structureés thereon without tho censent
in miuﬂg of the Lovarnment i;ufa.a,ng firss had and
L (;al)t.ainegd\.ﬁsua.h consent Not heing Wraason n‘uly with hold.
‘Lt:‘ifﬁzhem@&sae/su ami gas itq/thajx anwummu\a Anteresc
and.i,h::} bunildings and eru:«ﬂwfﬁ/Np way e erected thereon
' whth VpL‘:i.o.r consent of the Govarnment such assignuent
] iuiill not relieve the liabllity of the leasce/a of fbs/
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- y pORABEH ahcl ‘u.s_@ tha Jand subjecrt‘ 'té--tha tarmg and '
o 'cdnditions herein and be found by all terms c*avsenunt“z
Cand conditions hérein coag‘Z;.;uax.d‘on the. part of the
1;3)3_;;@3/_q,_to ba o_b.aexw:xd, Jfuifilled and performed.

')’. _:«._,_Eha lcbsae/fx bhall not in any way diminish thae
't;he sald dzzmi.,cu lc,u& which may impair the \raluc of the
land in ARy wiy without the pr:c:vic:u_n WweAtte consent
m&_ The Lovemmcnt w my offio '*__ auu‘mrimd in that
he;l;aﬂf d:i" \.h{* Govc_rmaeﬁt and ﬂhall not gell or ﬁi“ipo&i-]
of any earbh, clajq gxaval, sand oy stone from tha demlge
N S . -\: 1@5\:{. nor excavate the sane Gﬁc&pt $0 Far ag may bDe 3
. ! . J'Aaéaﬁsaxy for the axecutlon of ,t;hﬂwupl:ks an ,sz.tated ,L)i
T e o _;clauaa 16 of thesa preson;,,ﬂ‘f The lespes shall bowever
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- Y have the right to. rowoVa any suxpltmf’eaxth," send,”

T

ssto::m or gravel - from the. dermd s & pramlses during or

agter the cmnutrucftj,un ar ersction of any hulldings

or structure on the demised land. In the evest of
/ lagsea/s making sny ditch or mu,rav.zt‘ton which causes ' ‘ ' y
injury to thu properiy without, A.hu conpant af the ' o

- '.

_C@wmmmt it shall be .Li/llé(l in aftar due notice to
- the lessaz/a by L:!m}“ovémment. ot any cfficer suthordsed
£ : 4n that behalf who zholl recpver from the leaswefs tha

expansas Lhourred by tham for the purposa as arreary
e of rent. R .
4 A B o o Cont:d., o.P/Bna
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‘B.  The Lessee/a shall kaeop . the Land frae from jungls

and all sorka of nulsec@, dnd'whare tha land 18 useg ol

_iz_:\dustma.l. purposag, the lms,eﬁ/ﬂ .mzﬂ) en sk re L it -

cay Mo tl“(,ld(.s aifluent or ot:hm. waste material whitah

ations or be n?harw 1 Lnjurioud Lo puglicﬁ.
haalth; is diauha:gad into any adjolning land,
drain, sewarage strazm-or riven, Ho spXe oX

fumey is celeased into open nir Wit thout adeguats

¥ ' treatment , according Lo spals qthnddnd ng may

o be prosariked by the Cnovmnuwat; or other

compabtent auththy in thls regardu

Cdn alkaling Q. obﬂox;i.m}m or will causa roxic rea-

") Upon - fallure of the lessea/a to 90 8o the Go Ve -

‘megnt, aflor notica to the lasses, may Cavse sush

nuisence to be ramnved o otheiwlisg ria;u,l.. with @

the lessor @may think J.'tu =ngd proper Lo Ao An Llu.
\intez,a.at, ot public naalth '\nd safety andg all
_expenses incarred by the Covermnent 4n Ehat rege
,'  ahdii b remcvarable f;om tha.les§ee/_

9, ‘_Thé laﬂsee/g ghall. payruﬂd*d&&&narﬂu all erloting

,1_-a.ur,.um Eabed, Coaxes uA:\LA aﬁadeaqmmxt, dutian, dmpositliond.

outuojngq ol hurdans whatgoavar assesaad, charged ok

.1.!1;;;\(::8@::1 uppen the dumi@&d p;:muj,aca or upon the owher or
- oueupdler thereof in respect n.he::re-::i sr payablée by glthar
Hn raspeat thereol. sf there is no Municipal law in foree

Lm? 103».4&&3/.'3 ghall pay such local ‘razmu and charges Lo X
th@ prrpoas o £ consarvancy, li(}u’m&jp waker supplye

-',r‘ozad maintenanoes, &Ladnage ,aA:ngemcalt.; and the 1ike dﬁ
" ghall bé fixed from t.,jm Lo Lime by tha cwvemmmgo '
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“of the holding and w,i}.i kaep them well demarcated aceerding
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310 The lesses/s sholl pragerve lotact the poundarl o

to the regulsition From time to time as may be mads by Gl
Covﬁmmmt or any offiacer author‘imd in that pehal £ and
anm,z }gcmt thaew aut ,:h@n raquirud by tha Covernment 0¥ 1y
orz,i(“er suthorised in thet behalf. Yhe Goyvermment i &ny .
iLgs os‘iic*c-u,s avthordsed by the Governmeni opn thet Debialy
Lahall be allewed Lo inspect the damlzed pr ernises sl oany

. tima- Quring the. day time upon notica peing given, should

any l;»oundary walk be wnlasing the "L(*:.m(m/ﬂ shall repost Uh

‘Fatt to &ha Speretary, Urban Development (Town & Counc
"Planning) Dogpartment on any officer authorised in Ll_n.!., Lot .
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11 The lesseae/s shall not DO entitled o convert ag wsilow

to bes vaed the demim.cl lgnd oy any: ‘part t,m,rc.ui Auto o
“place af - rul Lgious worshlp or use or allow the Jdewmlsed
pr@mi.;@ﬂ m: Wy pakt Lhamof Lo he uged a3 plaae .lol.
c*:.emdtlon or burial or Lor any. x:L.li ,.;iou PUINOSET

LT

l?-o' " The- i‘ﬁ:SSBE/s shall not sublet the demised land or -.:my.
part t;her:é\gf or assigh.its leass hold interssts o0 parl o L6
the possession of the same without the consent in writin:
fiafat: had snd obtained ﬁmm,&hg":fbvm;nmgnte
"13. The lesses/s shisll not usuw nor poemit any othar pe <30.1
Compgmy to use the denmised Yand or suy part thereof for » pui-
pose other ‘than that for which it A lessed or ip a LS .
“which renders At unfit for used for tha purposes of She 4o

K
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Lo The lesgee/s shall et Lde tor pm:mit; any obhen/co WY
.L Cuge the demised | ahd or z,my J;}J“L “f portion thereof sov

' 7any ﬂnmo:r al or dllagat pUEpGaed or Ln aly Banner oo gs o

b%&‘éomm o BOUNGE of grave danger to the public place ox punlic

' '.Jﬁa'éfﬁsm' o nllow any activities therein subversive of fne

Government established by law io India.
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L gath@ringx and cairying, away such lnilJeLC\ldu

The lcsaeu/.s <1ha11. beﬁura bullding any pucca house
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offic@r authoriﬂu An that behalf by the overmmet.
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non-obhservande of any of the foregeing

2395 ¥ on‘bresch or
the

terms or <onditions herein on the part o
on  the lesses/s being ;1(3&‘5”0(5{:!(1
.my compoaltion w,tth ito/theln S,
have the right te deter- '

covenants:
lesser/s contained of
Cdngolvants oX mdk.tn G

‘wmcth.om the bovrsmueuta ﬂha}l
m}_nm thig lease and the lesse@/q shall be ldable to

i ejuct;mcmt, in sccprdaace with the p]"(:av‘L sions of the law
for the time being in force but without, prajudice to any
cother right or ; remcdy oi the foveinment t"hat m1 ght . imu

s poordads

?Ou 5 mqu the L@ Jsec../; fail amd m:gu,ck. o areel and
conm“\:'uc*t the fachory withm two years frof the date of
- thoss presents the &awamrneut ‘mhall have the right and

thase presents and thereafter 80

pa entitled to detevning.
j"::é-emt;mr inte tha dendsed _premi.u.am or a portion tharecf in
“the mame of the whole ox current price of the land be '
.'.'k\mnw“;ww':’m\l )

' &3. {a) bmuld the suid lend at any time thereafter leas:

foL a p@rind of 8ix consequilive. mor:l_hs to he hold mld used
WO cn,su “to be requimd for the purposs oo pRrposes

prmf:i dﬁﬁ for. in the ﬁomgaing clausas then and 10 any
L GBI, phe Covernment may fortwith re-enoar upon and Ui e

po..uqmsion of the said demlaed laml to othar with all
5 were erected

sach

buﬁl@ingb thm‘eon, wthher .suc.h building

]:)L’.lf,C)}.L% on uf.Lur Lha dumisu OL‘ Lhﬂ tand to vhe Lasses ard

" - e Lhareupou the ic,sqcc./a shall have Ho further right title
: S .o, or interest Ap tha said lend and auildiu'_‘ andd s demicoa
.__ai.ha.l]. abegutely c'ed.m and deLergﬂ‘ne,m S o

‘ DT _
(. In case o" d@Lo*fzrinat;ion of leaua by surrende:/

T

' ' rcmumption/ccmm:]lm_i(m of allotment, the premium of tie
pmpemy. is to he roiumdad 1o Che lassee providad that the

esumad 48 the .Jq}ll‘u_ condltion in which - . ]

- propenty is surrender/re
' S.L *dd.ﬁi Laased out. lim«;e\um thi Lbassor has Aium g duduct
e.n mmunt* of W% peuz:,un, oi plemium or spland resllsed or

Cunl,d. o B2/ MZ,. .
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limb.}.&' to be reslised. as administrative ol at for suach

buxrwdm or resumption, 1f the surrender of resumptlon

"Lgpse hold land takes places wilthin a perind of flve

yeaz.:a from the date of al lot.mant; TE such pe:.;i,c;ci L,cc,c,va:,
o fiye years from the dake of a.llotmcm “the amount of
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?hufu d.Lngm i:has.een in smich LaBe. tha Gcwemnent shall, poy .

Lo Ehe 1@.33(.6./.3 the narket value as ob-the doy of re-eit.y

e S
' 5 LT et oﬁ 811 the buildings onply perscted by the lesses and may -

iLr& ».dir:a&ﬁ;.inﬁ on, sufficlent Qrounds L gfuvnd the p:,u.n,tm o

Salami,, ' ‘ T
. ” . _. T .

£3. On. ta\cinq such ;Jomefssi,mn HE Government may Sell or.

m,imrwidns deal, with t!u. zscg,,,clfiand and buildm g ns It may
th'mk px‘i}pm‘ R L

--.. s

v

. 34,- - Should wc. Csovu;.nmeut ,mll ﬁbﬁ Jana with the bulldx
- l:m' lél-‘af;c‘)):‘ aa:t.er dgducting Lhe mxpanses incunred in connect: _:.-:
L w;Lthf the Bald taking of pos sension end-such sale shall pay.
t:h@‘p:coc&mds el thc lepsseo ait@r r}@ductmg thers from Cha
valuﬂ.os“ ‘the lease hol.d land and n,‘},i sums 58 wmay xetmin qgue
and cewing e Lho Govummmi..c-

e

250 Should thﬁ* Government decide to sell the puildings oniy

\*u}pcm such @ale the (xw;%rmnemt. ‘shall, after deduction the of .

- @xpmweq of taklog pr;suesalnn“\eind .;ralllnm may . the balance
ol t.iw p}:ocoed.,, of saly of the aald butldings aiter dechis

Lany cbher sums as may e clum to, the Sovernment pad mey on
'imfficient,:gmmlm mwnd t;hc premium of sal wni m;a d by whe

(e S

..Lﬂ&«l@i)/da' IR »

266 The Lessor Jesmw Eha J.ig;hL, to twpose or wodify any
or sli the terms arzci c_cm dj.t.i.om; geacripad in the above mmtisned
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CWHEREAS THE Lessee applied to the Government of Waest Bengal

(nereinatter referred to s e ‘Goverpment’) for alease-for fhe purposo of
'buiidirl‘g"'”é'%aow' for tha manufacture of Spongs i Plant expansion on’
the land hereinafter mantioned and deseribad in part of the schedule

“hergunder written and Government has agread to grant such -lease for
fhe pariod and on tha tems and ?,Q,E!Qiii‘;?i.‘lsmimreinaftfar_expmssed. S

0D 028395
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WITNESSETH AS FOLLOWS 1+

1. In consideralion of tHe promium or salarmi of Rs.21,05,400/ (Rupges.

twenty one fac five thousand four hundred) only agréed o be paid by the
lesses 1o the lessor out of which the . sum of R8.21,05,400/ (Rupees

-__'twenty one lac five thousang. j‘our hundred) only hag been. paid by the
lessee on or bifors the execution of ‘those presems and the. balancs sum

Of RS Xt (Rupees s Aies i) G0y to the.
-Goveramant of Wast Bengal agreed to be. paid by ..., N

equal  Haif yoary installments with inferest at the rate  of 10 % per
. anaum on the sum remaining due and of the rent heraby reserved and -

fully mentioned in part 1l of the schedule hereunder written and of the

tarRiE GAVBRARTS and conditions . cortained i part-ii of the said schedule

hereunder writteri on tha part of the lessee {o be paid, obsarvead: and

performed, the lessor doth herel;gﬂg;gmﬁ_.amd‘--‘demi_s.e,L_mio the lossee on

000D 028396
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AL,L, THM‘ pzaca or percel of land mentioned and daswbad in part-1 of
“the sched no ‘hareunder written (hereinafter reférred: to as the * demised
premises) TO HOLD the same. unto the:fessed for:ihe:per iod of sixty "
yoars from the 6% day of 3anu'1ry 2003 {0 the 6" day of January 2063

yielding and paying therefore tho “Tante: ai: the tirngand in the WiaRRer
mentionad in part ~11 of the said schadule ! u:au*undcj written,
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PARTICULAR OF THE HOLDING

-

L No of C.8. Plot & Khatian No.
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w. " BOUNDARIES OF THE PLOT

' Northr, | MIS SPS.Metal Cast & Alioys Lid.
) \.".‘4;.";1‘_!,“:_‘! . . S L

o Emst - Mg Pitamber Food Product

©seulh - Mis Gopeshwar iron & Steel Works () Lid.

Wost s ABL (ALSTOM) ol

The demised pFBises is shown fin themap oz"‘,p!amhéﬁéto dEnexed

within boundaries I Red Colour. e
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PART-H 3
4. The lessesls lo the inferent that the obligations hereir on the part Co .
of losseels contained shall egroe and convenant, with the legsor 5
{hat lnsses/s shall duiyﬁ_air;;i,,pl.mc;iually fullll observe and paform P
‘tha ferms -@mediﬂ"d’r’ia and convenants hereinafter axprossad. ! |
T e - ' S
ot i
, - g|i
9. o
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+ - provided aboye together with the requisite rate of interest.as mentioned

Cyearson the ... . s
. Jessee/s shall plonp with each such installment pay interest on-the amouns
_for the time being remaining sue and payable for balance of premium or

The Jesseefs . shall . .pay  the balance . .of 7 the
PIGIAIN 1.5 1o oot B e oo OFSEAME  0f 7 R 20,
QRUPSES e sveerretross B erncns vesien s emmsnnsnn seniarinnad OBIY DY i
cqual ¢ hall | yeardy - “installments Cof U Rs Lot
(R('pccs"x '
‘omiy,.4he first. of such fipstallments being payable o ... v e
the s day, of T e n e wotid the - succseding
e s iBSlRIIMERE 1 e e o SR0cCeding Dalf

v G8Y OF v ..each year, The

.

salneni at the rate of 10% per annun, Thai the inferest 4s the first oharge
om wll paymenis /providedd, that in the event, the Jessee. fails (o pay any oe
of ‘the instullments or the last installment towards the premium as

" above within @ peried-of three months from the date op which #tfalls [

T A N T By ST P P - T S,

fesuine the leasehold land and resenter upon the same without reguiring
“any notice 1o be served on the Jessee without prejudics fo Ig.vight of
" reeovering such sum of suins of money. as may be due to the Governmenl

dues, the "g'g'vé‘rn_:_ncngy.f‘mn‘ hiwe the right to. determine the-losse and . ||

at that point of time and faking such other step or steps s are permissible
under the terms and conditions of this presents andyunder thic law,

10
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The lesseels shalb.pay the rent of fhe demised premises o the
© Urban Development (Town & Country Planning) Depariment.of the . -
 Government of West Bengal by 31 Maich of each year at the rate
- of Re: 100/ peracie!dr fraction thoreof ; ;?Ez__r‘:éip_num,i SR

e e

_inldafail!ﬁbf payment of renf within the year in which the rent falls
due the lesses shall he bound to pay-ih addition-to. the. - arvear of
the rent interest-at the rate of 40 % per anium.on Ahe amowri{of
the rent in arrear from the data of defauli til the date of payment

“arid the arrear with interest payable thereon shall-he Teatizabla as a

public demand under the Bengal PEEHQWD_GF{}E!I;IGS Recovery Actor -

any statutory mod}ﬁcgjmn«{her@&"'?ﬁ the time being in force.

o

o

o

o
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5. Itis recarded that the tessee has agreed fo c_\_bt'ain léasa of the'fand- o

descriped . in the schedule herein. on the terms ‘and ‘condiiiions_?‘
mentioned in thi§ presents on as is where. iv basis and the lessee -

'

shail pay and bear all proportionaie cosls, expenses anc olidrges

for infrastrictural developmant of tie temised leasehold Tand © -
" pametly,. for the purpose.of constructing roads, pathways drainags
.. system and for, ;)?'ovidingealeptrjgi;y‘pohn_c_ct%cn,"ieIécémmuﬁjc’aﬁdﬁ o
" facilitios and such other Tacilifies s may be “necessary“io provide

proper  infrastructural - system:in respect of 'the -said-demised

s _f|easehcélci«_;lua;gﬁ;q,,,aswfnaywim"dé:‘(:ltié’d7'55‘???]3"(‘3’?"(’50_\/0,gnmen‘t and'tie.”
losseETEhall pay such proportiondte costs! fol Undrastiiictural
* development within “ene month - {rom the ~date on “whigh the + -
Government shall call upon the lesses {o do so; Provided, that the .
Government may call upen he’lessee to pay f0r the proporionale &

infrastruciural cosls in pact ¢r parts or in.whole @8 may he Jound T

suilabie aind NECesSay -

47
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D8, Inthe event of the Lessee /s hoidipg:over dﬂcr the g ﬂxpxrat onfthe
I;:e ; perind of this demise the lessee shall be bound to:pay for any yosr

! : subsequant o the. axpiry of {he:period of thistdemise rentat such
'  rate as may be assessed upon e dumsed land ny-thes i(,bSOl

7. .Should the lesseefs duly and fai.{hful y observe and fulfil:the terms
conditions and covenants -on - the parl oftiihe - Lessee -he
contained, the Lessee shallon-the c,xpnatlon of the: aforesaid;_'

*-petiod of sixty years: ‘and thereafler in. succcsolve of thirty:years
have the right to obtain a renewned lease onithe same tenns and
condifions save as.lo rent which inay be increased or-otherwise -
“yaried in accordance with the provisions of the law or any;rul‘é;’s.:
framed by the Government as may be in force for the time wbeing

and in the absence of any such law or rules, than as may be fixed
by the Government. Such ingcrease shall not exceed twenty five
percent of the rent fixed by lhﬂ)“‘@ presents ar thu rencwcd leases
as may at the tima be.in fore o

. B. The Lessew/s shall have the right {o. nﬁongago or. create charge n
respect of if's / their leasciiold: interest subject to the ferms. and
COﬂdIhOﬂ of thls loasu in favour of LiC Nai:onallsod Banku oro other

_ mong ge or chargc* in fbbp{,bt of t}ae Ieasmoid inlerest m favou! of S 1

any party the prior-consent of the; Governmeant in ertm ‘shall: have .
- {o be obtained by the Lesses: and the Governmant shall be entitied
‘to impose such term or terns and / or condition or conditions as it

- may seem necessary before acoprding consent fo the lessee for
creating any merigage or charge, Provided furlher the: lzssee shall .
not be entilled to assign, alienate. or transfer in any form or

- nomendlature whatsoever it's/. lheir .leasehold interest and the
bLHIdlﬁ(b and / or other erections o slructures giiher in’ whole ol -

- part’ or paris thereof without § the pno r consent of the Gowmmcni in
writing and in the event, lhe Goverament accords permission fo the ©
lessed {o effect any transfer either in whole of in part or: pars the
(Jovem.mnt shall be entllied to impose such tc.nn or terms.and for
condition or condit:ons on the lessee as it may seem. reasonabfe

" and-necessary and it shail be the exclusive autherity and: dcmgnm of

the Governmen{ Lo decide and/ or setfie the term or terms d“\jl’ 0F

_ condition. or. conditions -for. granting pmlmssmn to theyles soe - for
effecting transfer eithar-in whaole orin part or-parts. in ﬁm event, thc o N

- Government accords perimission for fransfer and/or aas:qnmem ihe S
Transferee and/or Assignee or Assignees concerned shall dulyget v ¢
hisf its o thelr name .or names registered with: the Government
within three -calendar menths after oblaining possession of the
easchold premises and will possess and use the land subjectits
the terms and. conditions herein. and be found by all terms
convenants and condilions herein .contained-on the part-of the
lesseel s to be observed, fulfiled and performed, Lo

13




‘9. The tesseels shall nol in any way diminish the vaiue of or injure or
: make any. permanent allerations in the said demised land which
~may Impair the. value of the, land.in any way without the previous
wiitien consent of the Government or-any Officer authorized in that
~behall ofithe Government and shail pot-all er- dispose of any earth,
clay, ‘qravel, sand or stong from the demise. land hor excavate-the
*earne except s0-far as.may hernecessar {he-execution of the
works @s stated in:clauee A6 of those pregents: Tha:la shail

“howaver have the right to remove any stitplus earth,:sand stones

e dhe

or gravel “frorm” the ddmised: premises; during o1
"1 ‘construction .or ‘erection s of rany ;bui!dingfs_'-o_{ slraghdr
-dermised fand, . In the wyent of lesseefs mhaking -an

" eycavation which causes injury (o the isroperty with_the.céhsc_a'm of
~the. Governmaent it shall be filled in after dug hofice 10 the lesseels
by the Govermment or any Officer. authorized -n.that ehalf who

- shall secover from the Lessee /s the expenses. ingurred- by him for -

“the. purpose as arrears of rent, -

10.The Iessée/s shall keep, -tha.:la:nd__'freé frorh jungle a'nd;al_i"sorts of -

~nuisance, and where theland is used for industrial purposes, the
. lessee /s shall ensure thaty = - : T

a) No_trade-ef‘fident o_:‘_r;_,iher-:,\gva'ste .méi_t,e_{iai_ which.,‘:i_s..a.ikaline.or '
“obnuxious or will cause loxic-Teactions or be otheryise injrious

- 10 public. health, s discharged -inlo any adjoining fand, drain,

sewer, stream or river, no smoke Or fumes is released into open.

air wizhoui"aclf:.qtzal_e-irea_tment‘ra_qc__ordingmt_o,"such_.sia‘udjards a5

- ~TRay- be prescribed by the. Government o other ‘competent

authority in this regard, "

o ohy Upon failure of the Jessee ! s fo do so the Govemnment, after
noticd to the lesses, may cause such nuisance to:tie removed

 or otherwise dealt with as the lessor may think fi and ‘proper to
{6 in- the interest of pubfic health :and safely and all expenses

“incurred by the Government io hal regard.shail be recoverable

from the lessee /s.

The lessee.shall have fo olitain & no objection cettificate and./

& an ‘appropriate  ceffificate from the West Bengal :Fo!
- ControlBoard -or ihe_-appropriatc_'auiiioi'ity_':uhci'é' s Jaw i,

. respect of "the . indusiry 40 he tsetupby
L leasshold land and shall: furnish; <dly “certified ‘copy of such
- gertificate. to the Governingr 3 authe

- within six weeks ‘from’ the. dale of execution of-this presents.
“Provided further - that the. Jessee~ shail-also thave to - cblain
appropriale.certificle from dhe West Bengal Pojflution: Control
‘Board and such other a;::prc_gpri:ate:au_th’drity;,as_m_ay be recuired
wrder the taw. regarding eheration ahd . functiohing” of the
~industry in the leasehold ianciﬂifgggl_Asbél_f‘rf{iﬁﬁs}*i a duly ertified

eff

Rofiution o
i the :lessee in ’fhe_ ’

{ -and 1 or- appropriate. authorlty.

R i, e o g N

LT LT PP—
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94,

13,

14,

The lessee Is “h'1|| my “,.

“taxes and charges forithe purpose of ¢ me;vancy,

~time upon notice be: in’given, :should any: Imund iy N N
mmmg ‘the lessee s shall report the fact 1o the Secrotdw,

.__'_ThP lassee! 5 shall not sublet the demlsec and -or ‘any
Cthergof or assign ils lease  hold interests or p-}ft 'wnh £ .‘-‘:.'j .
_possession of the same: without the. consmt in wrltmq iust_ had. H
1 and obtained from the Govemmual Sl

: by faw.in li!dld

copy of such cerlificale 10 the tLessor 4 Goverwment /.
' dp;a_:oaumlo 1u1homy as and whm reqtumd by the Govunmeut

rates, taxes and _aqsm,
Durdens whatsoever ;
demised premises: orrdpon ‘
fespect thereol or payah!o by: euther i
is no Municipal taw in fofce theilessee: i

Water supply, road nmmlmmnce cl:almne arrangements . and

- Ahe fike as shall be fawcad 'ﬂ o ilme to tlme by {he Govcx ninet al

“The. lessee / 5 shall presuve intact the Jouncl'meq of the_
nolding and wili keep them well demarcated according o thie

requisition dorm fime {o fime as may be ‘made by ﬂwc

. Government or apy Officer authorized in;that behaif and shall
o pomt them out when raqucd by the Govarnmeﬁt or: any;@fflcel '

to mspc,ct me dcmmc,d [JlelSGb al cmy mao duﬁng he dciy

Faan . weveaopl

rran. Dovelopment .’jﬂ,r"D\ Depmment r\{_ ﬁy ()ffiCPr
authorized m thdl belmlf o

“The lessee f ﬁhal not b(, entniecj io wm«cﬁ of fzilow {0 be -
used the demmed fand or any part thereof. into” & piace of
refigion worship of Use of, allow-the demised premises: or any :

part thereof 1o be used as plfzcc for olemanon or. busial 01 for-

' :any religlonw pUPOSCS,

: “The lessee / s shall nof usengr ]’)lei'{ any otmr P@luOn ‘lo do(‘ '
~the demised fand or any part: thereof fora purpose oth
- that for ‘which it is leased orina manner wiuch rendars ‘

for used for the pu!pose‘ of ihe tenanqy NS h

| hd n

'y_.;a‘" .
"’.(,r" o

L s o

u:]f it

i
!
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o If e demised land -or .m; pa;t [hucof sh.:!i atany tme, be

' Crequired by the. bovornmcnt fora puah(, puz nose the lesseels

. shall vacated debur pog sess@i
'p;ayma,nt of He COMPENs
payable 1o the lesses. 118D
tand- is - required permanen
ciotennmed anid telessee/s shai! be EI.

. yeasonable wmpcns%ilon Ty but}qus
Ceffected by he. lesseels " as | shall s :
Giovernment or any Oificer -authorised | %n ‘fhat beha!

“of the land s recquired, whethorpormanemly or t@mpozaniy of f

the whole land is required temporarily thae iease shall not be"j'
determined, but in the former case the Tesseel s shall b
eniitled o proportionate reduction of rent and in the letter case?
"o a fotal remission of rent, and to such componsdtmn in c|{he|_ '

~case as shall be decided by the said C:‘ovemment of Wesf. -

!Senq'ﬂ whsch hall be final,

_1'8,'_

SU(‘H l'!!ln(;‘ldlb

D18 Ths:' Iusseo f'% slxali befo;e bmldmg dﬂy pucea house structure'ﬁ
“privy or fatrine or making 2 any addition’ i‘hexeto ‘or al termnations |
therein, to the plan thereof & 'zpp ovecl by ihe Ofﬁcu ﬁuihcrlzeci ‘
i that b(.half by he Covemment : T

:20._: “The. lesaeo /s shaEI pe'mxt %he Govemm- "nt or. |its VOfflcetsE'

condlt»on of tho building for ihe tnm bc, ng cwcied o _i
-af ar ONAIQH th@fO_Oﬂ dnd _for all othcr I_msongbha purp;ose.

_:2_‘_1,_- nbredch o nod- observance of any"' Of tho ufo gomq"f_--

convenants tumu or condx%uon hc,,rmn

dnrf the Ic’s“vn !s, s;hﬂ! b ha)l@ i P}(,clmr t in ﬂccordawcc‘ o
bot !t

with the IBF!‘JW‘%IOI‘IL ‘of the' Idw for §hf‘ i bunq m(cr ré,
without prejudice to - any. other right of Temady of he
(Jovemmem imt might have ag

22, "The allofted fand can not he. s;ub -divided byho Io fséb 'dr-'iheir, :
he;r Withmut prlor consent’ of the.tessor. N

ofthe mmw on delm ad upon
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" 23,

24,

_HhouEd nhe 1(, 5see 18 Fail

-'pmmi%s or-a: pomm ‘ih(,n::of
“elrrent pilu, of ihc land’ 1)9 ch‘ gad.

- period of -5ix consecutwc‘-mcnths Ao he

L government may: foxthwdh Te-enter upoti: and tdke p
“whelber such buitdings were. aracied beforelor after he

. have no further right title or - ‘Interest i

(b) I the cvent, the lessee far!° of CoBs’ not use cr keeps lho? . e
“Jeasehold 1and vaoa ot unutniv d y S

land or steh portion. thereof which would: be: IC:fT‘id

*prejudice to its. rights for taking uch ot "lersiep or. atep

cancellation of allotment, the- premium of tho pnoaurtyx

' ‘However. the lessor has nqht o deducl an 1

'_;)BHOd of five years from the: date- of alioimcm i such peric
exceeds five years from, the: CIGU.C‘ of dlzolmont “the:amoun
_deducnon will be 4 pelcont - premium - or

e AT

" othewise deal Wlfh {he rn d l&nd cmd bu Idmg as lt méy;ihlil{ S

il nPgIa,ct to orect and: Coﬂbiii{id the © -
: anfs th

those presmiu .

(a) ‘Should. the bmd imci at’ cmy tune th*

ceased to e’ ncqu,' d for e’ put POSE of
in the fmeqom_) c}auvc “then -and in 'my

of the said demised land 1o other with all: buildings ; theloon : '

[

of the land 1o the lessee /5 and thereupon the’ |C,a5:0f‘l" i8 ;
:the'- said- I.an ‘ S j

bualdmg 'mc! its demise shall eﬂaso!u c!y Leaau and: detmm no ]

‘Gn!hel
sontinuously for’.a period of 8ix cens
Government may fo:t hwith resuime POSSt _jssu:m of

and -re-enter upon the same: and takis possesslon !

same as would be pe Fniss! bie under this® pmsc.m
lhc lavy, S

{c) In case of determination of Iease by sunenden’ rczaum jtio

fefunded: to the lessee provided. that the ;
resumed ‘- the same condition in whic!

mrty g sutrendorﬁ '

admmumuvc cost for such surrendu o r(.sump , _
surrender or resumption of jedse hold; Ianc! takes place withinia, -

of -premium or “galarmni rc,czhzcd or liable’ to be.je

‘galami as oo

ddl]’llﬂiStf‘thC‘ cost for such sul render/ lesumpnon

e

On daking sueh pos segst on ‘the C:ovensmmt A

pr opu : e
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28, :.-

“sugh sale the (,:ovemmmt ‘gha after ded

of - taking ‘possession -and- ueilmg, pay - {]
~rprocéeds of sale of the. said buildings sfter e
SCsums ms.may be o lhe Government and: “may . on suffment
L Jnmnds refund Iho p'cnnum ,gn,;saiami paﬁ hyhe lesseo! 5.

C:hcmid the {‘;o\}ornmom safl he I.md W|fh the buildings tho
ssor after duduc ting the expenacs m{,uared m connection with--

'th-z\ sald taking of possr'Sg}Or; ‘and. such safe. sligl 1my the

*proceeds 1o the lessee after c!educlmg thczlsa from the valueof:
ihe lease hold land a:zd all sums as may remaln dUP nd owmq:

o fhe Gow*rmnent

Bheuld lho Government duc:de nol to sell the land bmltimgs P
te ]E ssor shall tetain the said fand and bwldings theteon i

which case tha. Govey nmenl shall, pay to the lesses /5 fhe

rrarket vaiue as.on the day of ra- cntry of alf the bl nqs only -

erecled by the lessee and may ils dis cretion Q{\ m’:!mu*

_cuounci" ;t,fund {h@ per;“"mum or srjlami

B :hou!d 1hc: Govunment dec;de

ductmg'

T

r.my ot her-

i
t
i

I
I
i
1
il
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“gel and subscribed iheir, respective. h'mds anc
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OWEST

i

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENGH

éi?;.f%. {IB} No. 871/ K2/ 2018
in '
S (1) Mo, 598 T KE f ?@ .

R R P s

J‘n

LA

atler of the Insolven 1y & %f?ﬁimﬂ{mgﬁﬁay Code, 2018 Ssction 7

ATy
“in the matter of: Allabiabad Bank

S

w.d

508 Steels Rollin g Wille L,

b | Certified Copy of the, @&f‘w;” datod 08.04.2019 passed by this Bench.
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CAGE} Mo, 87 1/KB/2018
I CPUB)Y Moo S95/K1/201 7
Allahapad Bank va- 5Ph Steels Rolling Mills Limited

s o Jinan K.R., Hon'bie Member (1)

CA(IR) No. B73/KB/2018
in
OFGIR) No, 595/KB/2017

In the mavte rof

é\gjg_%ii}lﬂi.ic‘ﬂ:aticn‘i ufs. 7 of the Insolvency and Bankruptcy Code,
»oread with Rule 4 of the nsolvency and Bankruptcy
(Application o Adjudicating Authority) Rules, 2016,

A
In the matter of:
Anepplication ufs. 30(6) read with 31(1) of the Insolvency and
cuploy Code, 2016 read with Regulation 394 of the

Oy atud Ban I<|"upl'ry Board of India (Insolvency Resolution
fo Persons) Regulations, 2016,

Provess far Corpora

And

In the matier of:

Allahabad Bank, a banking {_ompany constituted  under  the
Banking Companies (Acquisition and Transfer of Undertaking) Act,
1070 and having its flead Office at 2, Netaji Subhas Road,
Kellcata 700 001 and its industrial Finance Branch at 9, RN

Mulkherjes Road, Kolkata 700001,

Applicant/Financial Creditor

A

iy the matter of
tisels Rolling M’”’ Limited, a company incorporated under \
2 A, 1956 and a Company within the meaning oi

SERTAIA LS
3




',

U\( B Mo, gy
1k
, e JECPURY g, Ur:>
Altababad Gank -vs- 505 Stools qol; ,i; t); I”/zﬂz

i;d;

com pumrw Act,
AL Bose Road, Ko liata 700019,

Respendent/Corporate pos o
7 TR O

And
i the matter of,

Mr. Vijaykumar V lyer, Resolution Professional of the COfmm{
Debtor, Deloitte Touche Tohmatsu India LLP, Indiabulls Fing .
Centre, Tower 3, 27% Foor, Senapali Bapai Marg, Elphinstop
Rooad (Wast), Mumbai 400 013 o

Applicang
Cnunsels appearad:
1 My dishru Saha, Sr, Advocate 1 For the Resolution
2. ps. Suhoni Dwivedi; Advocate 1 Professional
3, e, Deepanian Dulta Roy, Advocate ]
I Mr. Om Prakash Rei, Advocate ! For the CoC
2. My, Saikat Ray Chowdbuary, Advocale )
i Mr. Bamik Ghosh, Advocate }For MSTC
2. Mr. Amitesh P. Ray, Advocate ]
1. Mr. Joy Saha, S Advecate | For the -1 Bidder
2 Ms, Sinthia Bala, Advocate ]
1. Mr, 5. N Mookherdi, Sr. Advocate 1 For the H-2 Bidder
2 Mr, Ratnanko Banerj, Sr. Advocaie ]
3.0 Mr. Kumarjit Banerjee, Advocale i
4, Ms, Srshili Burman Roy, Advocate i
5 Mr. Pankaj Agarwal, Advocate ]
i My, Manju Bhitleria, Advocaie ] For the suspanded
2, Ms. Meenalshi Manot, Advocate | Board of Directors
3 Ma, Swets Mohanty, f\c.ivoa,n i€ i
d, Ma. Shrecradha Ghosh, Advocale }

Order pronounced on 8% Aprit, 2039

5013 and having its registered office 4 ?3%\}
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CALDY No. 87 1/KB/2018
I CPURY Mo a9 sani01
Allihabad Bank -vs- SP5 Steeks Rotling Mills Linsit e

L his is an application filed by the Resolution
Professional for the approval of the Resolution Plans by the
Adjudicating Autthority, which is duly approved by the Committes
of Creditors (In short, Coc) by 100% vote share of the members

of the CoC,

2. The Allahabad  Bank  has  filed  the CPIB) No.
DESAURZ00T ufa 7 of the Insolvancy and Bankruptey Code, 2016

LoF A B Code, 2006) for initiating Corporate insolvency

Resolution Process (in short, CIRPY as  against  the Corporate
Debtor, M/s. SPS Steels Rolling ‘Mill:h.; Limited. Vide order dated
2202/2057, the applicstion was admitted by appointing  Mr
Vijaykumar V. tyer as interim Resolution Professional. Thereafier,

he was me-appointed as Resolution Professional.
Ao an Interdm Resolution Professional, he has made

aubsiic announcement in compliance of Sectioh 15 of the | & B

3.

Cein 2016 calling for claims from the creditors of the Corporate

pecaipt of the claims from the creditors, Resofution

L7

Erebiieey s Lipan

professional has invited Expression of Interest in short, i)

from the interested resofution applicant and received two (2)

324



&/J\U }ru a’? .
I SOy Mo, *{;kﬁ ﬂ{

pilanal

i ‘ ! i( (f (i N "h() !'i:, .:}“é 1!’ e ) {',l ﬂd (l)) € [ M H‘
!"’U&uﬁf’(:! 4,[ [T']E i 3 :‘J ks

TTMPLY

Cimited (n short,

. cpated thaf pased on the  affidavig
4, i1 stale

subysequent clarifications
spplicants by the Resolution professional, both the esolug,
: )

e T el A oof e o
applicants were found aligible undef Sectlon 28A of the Code,

" it is submitted that during the 111 Col meeting iw,é’;

ons /0872018, the Resolution Professional informed the CoC th;

TIMPL wished Lo submit a revised resolution plan, purstant’y

the site visit and inspection of docoments at the Lorporate Offig
of the Corporate Debtor,

G, It iy also submitted that at the 12% Col meeting he

oo Dank V- §P5 Stenls Roliipg Vi). ’i‘ f)b' :
Pligs
n\, i

ajg: . |

raceived from both the ;;Jmimu

oy 10/08/2018, it was decided by the Col to allow submission
revised financial offers by the two resotution applicants and f

evaluntion of the resolution plans along with the revised finand

offers and Coll has decdded to adopt a process for outbiddin

fursuant to e above, revised financial offers ware e ceiv
from both the resolution applicants.  In the meaniime, doetail
Process for Outhidding was prepared and after deliberation wi
e resolution applicants and past concurrence from hoth
Bsolution applicants, it was dinalised  and  adopted, P

finalization of the Process for Quthidding and acceptance by t
¢ -

resolution applicants, the sealed envelopes were opened;
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CAUE) No. 870/K6/2018
jiv CPEEY Mo, 5054820107
Aliahabadg Bank -vse SIS Stoels Rolling Mills Limied

SPEG SIS e . fem s e SOPN U
PIESENCE of e Cot and the resolution applicants. Beth the
resoiution piy N5, including the revised financial offers, were then
evaliated by g, Process Advisor on the basis of the agreed

Process for Outbidding and SIPL was declared as the H-L bicdder

M TIMPL wars declared as the 1.2 bigder,

4 05 skated that as per the adopted Process for
CRESEENG, e CoC had proceeded to negotiate with H-1 bidder,
VL s, B b further revise thelr financial offer. Mowever, SIPL
did not take the opportunity.  Thereafter, H-2 bidder, that is,
TIMPL was invited as per the adopted Process for Outbidding o
revise the financial offer, it any, i the format included in the
Process Tor Outhidding, such that it results into an increase in its
seore under the ideatified oriteria, without any othar change in
he resolution pla n-, which should in any evenl at teast be higher
than H-1 Revised Bvaluated Score, as detecminad by the Process
Advinor. Flowever, TIMPL that is, H-2 bidder, after deliberations
soninunivated o the Col that it would not be able to submit a
figher revised financial offer tian SIPL, that is, H-1. Since H-2,
e, decided not o osubmit a higher revised Tinsncial offor,

srep, that s, MU resolution plan slong with its final financial

offer was declared as the highest evaluated resolution plan.

3 it s further stated that pursuant to the above, the

3
[N

CoC held further negotiations with the successful resolubiens’
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CCARY Ho. 7 HKBA?
I CP(R) Mo, 50T IR,

Bank Ve« SU% Sraols rlling Mills Limited

Allah habad |

applicant, which log o W0 addendums dated August 30, 2018
and September 1 2018 respectively submitled by sIpL. The
addendums read with the rasplution plan of 51pL submitted on
Moy 10, 2018 constitt o the final RES solution Plan of the 5IPL

9, I submitied iar ab the 1410 meeting of the CoC
held on 01/00/2018 the Rasolution Plan of the SIPL was placed
hefore the CoC for approval and it was agreed that evofing shail
ne cartied out on the Resolution plan of SIPL between 7 ML on

v, O a3/00/2016, I terms of evoling resuils,

Q292018 7 R
approw;ed e Resolulion Plan of SR

te CoC unanimously
yroval of the Resolution Plan.,

Hence, this application filed for op
Pending consideralion of this CA, a supplementary

affidavit was filed o0 18.07.2019, by the Resofutior

10,
1 Professionat

ontonding in brief the falfowing:-

(a} o the monnwhila, a writ petition (Civily No. 1266 of
2018 was filed before the Hon'ble Supreme Court, by Mr. 8ipin
kumar Vohra & Ors,, being the Sus pended members of the
Corporate Debtor wherein, vide order dated 22/10/2018, the

Hon'ble Supreme Court has directed that the Resolulion Flan

PEOR . . s o
shall ot be approved by this Hon'ble Tribunal without leave of
the Hon'ble Supreme Cowrt of India, The primary contention

raised by Mre Binin Kiimnar Yolvs & Oee
) pin Kumnar Mohra & Ors in the shove mentioned

writ poebildor A Hyal e .
pebition wn__,‘ that they had not boen provided with o copy of

&

~1
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CAIB) N, 871/KDB2018
I CPI) Mo, 595072037
Mlahabad Bank -vs- SP5 Steals Rolilng Mills Limited

the Resoy,
Wi Pliaiy o L Vide order dated 31/01/2019 Hon'ble

sUprerng ¢
3 ‘.,() e .. | ) 'l -'
HEL hag sllowed the above wiit pelition with the
f‘(;!ic}‘v‘a‘“\@:} e gy 10:1“

UG . . ;
Cihese cag 5, the appellants will be given copies
9y G e . )

Ol Ut PRans submitiod to the Cot within a penod
OF twe b

kS from the date of this Judgmaent, The resolution

W0 cg g 0 cage of hese cases will then convene 2
f'f‘}c'-;?(;“’{‘/ng of the Cor within two weeks thereafter, which will
Mclude (e apellants as participants. Tthe CoC will then
deliberat O the tesolution plans afrach and afther roject
hem o WROVE Of them with e requisite majority, after
Which, the urther procedyre detailed in the Code and e
Regulation, Wil be followed, For ayf these reasons, we are

Y viewy ) Wt the petition and appeal must he aliowed

S fhe NCEa T judgment ser Aasicle,

by In compliance with the  above judgement of the
Hor'ble Supreme Court, the Resolution | Professional sent e-majls
on O2H02/2019 1w all the threa(3) suspendad  directors of tho
Corporate Debtor to execute [he Confidentiality Underia kKing to
enable the Resolution Professional to share the resolution plans,
Alter compliance of the above by the suspended diractors of the
Cormorate Debtor, e esolution plans were immediately sharm‘{_*

( £5 1 i bk "s“ el i S0 Ser |. C’H‘I( | E C 1
LS aisy JOH [ (Ji G5 )( i A 1 3}
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i o, BTUKE0TY
o CPUIB) Ho. SA5E2017

afahaliad Bank s 5PS ttogls poliing Hlls Limiteg

022019 lo 1he ST Jjited (being  the Operationy)
Coaditar's nominee) axecute € Confidentiality Undertaking,
Aftar compliance by the MsTC L iited, the resolution plans wepy
also immediately chared Wit ther

fing ACCESS fo the Resolution Plang

CONVE ned on 14Y February 201¢

(c} pursuant 0 provie

the 171 meeting of the Col was
which was aitended DY the members of the CoC, suspended
directors of the Corpe rate Debtoh woTC Limited, SIPL {H-1 Bitdor)
and TTMPL (-2 bidder). Al qe meeting pursuant to the
judgmart of ihe on'hie SUpreme Court, opportunily was
provided Lo the suspended directors of the Corporate Deblor ang
the mpresentative of the ( D;DQI‘atin"iBi craditors o provide their
Views on the Resolution plan, Roth the Resolution Applicants
were alsd given opporunity v consider and  modify  their
fesplution Plans in view of the ohservations made by the
Operational Creditors and e directors. After much delibarations,

the Resolution Plan of the highest evaluated Resolution Applicant

(G117} was put up for fresh voting as part of the 17% CoC meeting
aod the same was approved with a 100% voting shae by the

ot members present. Subsoquently, the sole member of the

CaC whe did nol vole in the i
Ao did nol vole in the meeting of the CoC mambers, due (0

she abience, tas voled thy .
as voted thiough e-voting and thus the Resolution

Plarr bas beon appr , }
| o approved by 100% vote share of the ol s s

7\
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CAIIE No, 87 UKB/201E8
."\l!;]i ) i CPUBY Mo, suspdy) 2017
Mabag Bank -vs- 0% Steels Rolling Mills Limied

‘Hhs: o
SE P
ISR BT
Ch e g
OB U -1 35 for
AN | u/.(} ey
A )

W) o the 1&g

Considerntion of s Bench for the
3 Codle,

th@ lfi

1050 Counsel for 1 olution Profession:
(1 short AP nsel for the Resoiution Professional

M Counsed for
‘ Hnsel for the Coc, td, Sr. Counsel for the H-1
bicig ere

Sand ithe (g ¢

W the (4 Counsel for the MMTC. Perused the
;‘ru’gurmem%:
of directors of

and o

records, Ny
advanced on the side of suspended board

the Corporate Deblor,

L2 The .
Eoresolution o
oluttion plan was submitted by the RP in a sealed
FOMET Opened by e | |
4 by me in the opan Courk. The Ld. Sr. Counsel for

Kiyen 1t
RIECY

s submitted thal the resolution plan containg all the
fhandatory wquirements to be meted out os per Regulation 38 of
BBIURP For Corporate Persons) Regulations, 2016 and that an
atfidavit staling that the resolution applicant, H-1 hidder (SIPL) is
eligible under Section 29A has been annexed with the resolution
plan in complisnce of seclion 30(1) and that the resolution plan
subrmitted tw the CoC for its approval conforms o all the
conditione referred to in sub-section(2) of Section 30, He further
weould cubmit tat in compliance of Hen'ble Supreme Court
e CHOT, {}ijg}(;}i'-1;{';[—§;g_;g@g were given 1o the members of the
stsporiled hoard af directars of the Corporate Deblor (In shart
CY and Lo he MMTC and the CoC considered the resolution plan
Sfresh after hearing the 1‘1‘\@1'&%}@:‘5 mi:' the board of directors a.nd

| creditors and again it was put to voling and U

‘ A i

pperations
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CA(IB) No. B73EB0
I PO Mo B595B/ 07y
Alshabad Bank -vs 5P5 Steels Rolling Mills Limi g

rosolution plan of SIPL wWas finalty approved in its 7% meeting
held on 14t Fabruary, 20 g and it Is fiable to tie approved,
13, The Ld, Sr. Counsel for the Resolution Professional als,
submits that RP hag verif odl the contents of the Resofution play
and confirms that it comphies with the requirements as envisageg
under Regulation 38 0F il (kP For Corporate Fersong)
Rogilations, 2016 as well a8 cortion 30(2) of the Code, Tor which
s copy of Form # - Compliance Certificate issued by the
Resolution Professional 16 2150 annexed with the application as

“ppnexura - LA, (pages 320 10 3343,

14,  Two objectors alone come forward objecting the approval

of the resolution plan. They are H-2 hidder {Takshvi TMYT milfs

Pyl L) and MMTC, anope rational creditor. H-2 bidder fled fwo
applications challenging the approval of resolution plan. CA{B)
Rey. 810/KB of 2018 and CAIB) Mo, 277/KB of 2019 are the said
two applications.  CA(B) No. 810/KRB of 2018 was filed
challenging the methodology of process for outhidding chosen Ly
(e Gl for evaluating the revised bids and challenging the
Siptrs (M1 Biddery efoibility under Section 204 of the Code,
Pending consideration of CAIB)Y No. 310/KB of 2018, 10 i

supplementary - affidavit in this  application  along  with the

¢ (B approved resehition plan in view of the direction of the Honhie
[ Y A - .

W 7 Supreme Cout vide order dated 1 o ) o
\\“: o order dated 31,01 2019, [t js at this juncl’®
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CAIR) Mo, 87418201 8

Alay S I GRS Moo ROSIKGIGYY
Babad Bark -vs- 5PS Steale Rolllag Wills Lirnfted

CAUBY W,

o '\H STPTEEY

similar ‘:Q"W*Hi‘i VIS g filed by the W2 bidder raising
S N OA . -

fiod . 5 aken

In CALIB) Mo, BIOKS of 2008, & Wi s

In
addition 1o the said conteptions, the (-2

U the ; ¢ ‘
©RP did not afford an opportunity to the

S offar, including provisions made for the

Seowhich g contrary to the letter and spirit of
NeRL of iy
o N Howble Supreme Court and that the H-2
ARSI W not
2
Horded an apportun ity to improve its financial

offer in the ght of
aGreener,
DY the RP iy it application CA(IB) No. CS/KB of 2019,
Both the ox . ‘
HCOSEI0 applications werp dismissed vide separate orders.
Theretfore,

he objections (o the approval of the resolution plan

by the H-2 bidder are found unsustainable and devoid of any

merit.

15 The second objector is MMTC, MMTC has participated in

cony of the meetings of the CoC and all its objections regarding
the aocepiance of its claim and it'_s; request to consider it as a
cocured creditor were consie idered by the CoC and out of ils ciafm
S el L -

_ o me ace eroree alone was allotted to i
CORe. - 14 crores, Re. 8.56 crores alone was a
of Re. 300.44 crorcs,

- T VO N AR 7 REIFEN .

witich secording 10 the Ld. Counset for the MMTC, s
NG ¢ A

ave for modification of the plan by allotling
e pory Bnd prays for |
discrirpinatory

¢ at par with the financial craditor.

L}..H\ ST {)HH

subseguent challenge to  permitled user
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- CAUR) By, B73/Kn0,,
Allahabag Denk e coe 7 CPURY o, 595750150,
Allahabagd Dank -vs. 5o Steels Rolfing pills i,jiiﬁ?j{il

10, Dissatisfied with the above referred allotment, the MMT(;
filed an application CAUB) No. 11067/KB of 2018 op 14,11,2018
iming that s claim biing considerad  angd A0Mitt o as
secured oredicor, cannot be trested separately, but shoulg ba
Puit i line of secured financial creditors o the extent of thy
valle of tha mw materials pledged by way of seey Fity It alsg
claimed absalute right over the pledged goods, The Resolugig,

Professional has amived ab a Liquidation valye for the Pledga
Materials lying with the Corporate Deblor, The MMTC being o

operational secured creditor is only entitled to the %iquidne;jn.}
value of the pledged materials and that was provided i the

Rasolution Plan and therefore the objection of the MMTC alsg it

found unsustainable under the provisions of the Code ang

Regulations. The grounds afleged being found unsustainable, the

application filad by MMTC also was dismissod.

L2 view of the dismissal of all the applications filed by the

objectors and being satisfiad that the Ld. Resolution Professiona

has complated the Process by giving fairly good opportunities to

both resolution applicants for ariving at the maximization of
vatue for the stressed assets of the Corporate Debtor, and the
Cot has approved the resolution plan of SIPL ag the best plan
among the two plans under Lonsideration of the CoC and L5
ol plan which i«

A

SPRIOVEd by the CoC by a 100% vole share of
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JENS T e

CAHB) Mo, 878847018
3 CPURYY Mo, HRS/KB/2017

Ailshabad fank -vse 575 (‘ (J(*P fofling Mlls Limiled
M3 iH1) SRl

the membore ., i
50! e CoC, and herefore, the plan is liable to be
\t Hu(\\" ‘U l]i; 1 A
HET Soctap 31 (1) of he Code.

T
HERISH

Eerg N asked for by the unsuccessiul bidder al
e Hage o Spproval of the successful resolution plan, if
considerog by Me, would lsad o stretching of the maximum
berod. of Cip beyong 270 days, and would upsel the entire
PIOLESS agraeg by the resolution applicants  under the guise of
maximization, of vatue, 1o my understanding, such o skep is
WIWarTaNted iy e case and aainst the provisions of the Code,
Quoting AN enhane 2ment of hid amount al the time of final
consideration ef the guestion of approval of a plan i consideread,
y

The anlires cametitg .
P RRUTE sanctity of (he process mandated by the Code and

RN would be disturhed, The CoC's decision nal Lo
Chnsider the subrission of unsuccessiul bidder to provide an
opportunily s within il power and in accordance wilth the
provisions of the Code and Regutations.  This is a case in whicl |
take note o syslematic way of maximising the value of e
stressed assets of the Corporate Debtor hias been adopled by the
Recolution Professional with the approvat of CoC and has given a
healthy competition belween the two bidders for raising e fnaf
- after final voting has Deen done on L702/2019, The {:(‘)(f

Bicd offer

' - 1 W of s vole share, Moreovor
approvad the plan with 10G% e

sy
o siteqgod or proved, Inthe said backgiound, 1'am
£ e PV . .

o il T !

o
sppen he [rOCess.

fot bouad B
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CAIIR o d‘flfi(Bf}gig!
in CR{IBY Mo 59 afhfsi:)gh

Aintiabad Bank wvs. 5pg seaals Rolling s Limi ol

10 A pelerence o the Plan, it 15 understood that the assels o
AR GRS N R0 .

o i o) [SSERTINN
the Corporate Debtor are going Lo restin & safer hand. SIPL s
Company, incorporated in the year 2001, and s engaged in the
ey J ' - AL

very same line of v
it too is engaged in the production of TMT Bars. All the provision
of mandatory reguirements are seen complied by the wesolution
applicant as per From u suhmitted by the RP. L provides
provision for the paymant of Insolvency resolution process,
payment of the debts of operational creditors, management of
the affairs of the Corporate Debtor and provides pr‘ovigion for
impiementalion and supervision of the resotution plan, 1 ale
provides teem of the plan and its implementation schedule. So it
i o foasible and viable plan, This is a case in which the CoC has
judiciously distributed  the financial bids o the stakeholdears

respactive o thelr entilements. There is nothing in the plan, so

as to disapprove it The CoC has very well deliherated with the
two plans and dedided the viability, feasibility and financial
matriz of each plans and approved one with 100% vobe shares of

the members of the Coll Accordingly, | hereby approve the

resolution plan of SIPL upan the following directions -

“5 [“C R('j",{‘j }“ H O P;{i” n] 5;] o E((E . i} hé} if ii iiui ({‘3!

Power Linstted (S100), which iy approved by the Col witi

Y . , T
H0% voting share, is hereby approved under provisions of

lsubj-g;e?cit|m1 (1) of Saction 3 of the Insolvensy and

ia

apufacturing process as the Corporate Debig,
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CAURY Mo, 87 1/KD2G1G
i CROG) Mo, S95KEB200T
Allahabad Bank v 55 Steols Roiling Mills Limited

Bankruprey - a0 the
Uptey Code, 2016, which shalt be binding o the

COFr me o ) er ) e
") PO[ (‘:EL(}_ E-:)@bt(){ ((:;;}53 %t(zem R{j”gﬂg i\fﬂiif‘} Lt(i«), its

CIMnloyeme ‘ o empare and  other
DIoyees, mompers, creditors, guarantars «

Gl Lot oy . L .
stakeholdops involved in the Resolution Plan.

(1)

The revival plan of the COMPE
with the approved Resolution Plan chall come inte force

Wt immediate effect.

i The moratodum order passed under Section 14

shall coave o have effech.

{v) The Resolution nrofessional shall forwa raall

recards relating Lo the conduct of the Corporate Insolvency
Resolution  Process and the Resolution Plan o the
nsotvency and Bankruptey Board of India o be recorced in
ity database.

{w) ca (B) Ne. 871/KB/2018  In CP O (IB)  No.

sasR/20 17 s dispesed of accordingly.

(1) CA B No. O5/KBZZ0319  and  Ca {B)  No.
i R0 A To be disposed of separataly.

{vii) Lopy of the oders in CAB) No, BLO/KB/201E,
CA(IB) No. 1167/KB/2018 and CAURY No, 277/KE/201% form

part of this order.

iy in eccordance
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CANE No. ’71!\{,/903'"
. X I CPUBY Na, 594K 3y
Allahabiad Bank s 5pg Steals Rafling Mills ;”m}j(?(ff'

cel't?,ﬁ(?d copy of the order Mgy b insUed (o all “1(
N

concermed parties, if applied for, upon compliance with
’ ull

reauisite formalities.

/ o

/ﬂ 9.
(}man KR)
emher 0y

Siquwri on this, the 8% day of April, 2019,

w00 E50./0007
D e of Presentation 7. y

(;{!dp;)i;\..ru.z.] for e, r)& 0 i/
Mo, of Proe . *ﬁ\ AL /ﬁoﬂ/l aseeiars

Copvis )JQ’/ errnpan
fep' &/ f"'f ﬁ'{ 2t
: ( ‘!i’

e
Retis,-. BNV {'J (’) f/i/(/:)
Lite of Propa:, e Ry, /r/

Biate ol Dntiver of (g)//ﬂ(//?j

:{ﬂ,ﬂ’:’«’
(H“ F}j/’/() 7

Ly E(“-‘» Tritn
an Bench
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WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan'
Bldy. No. - 104, Block - LA, Sector-11T
Salt Lake Cite, Kollara-700 008

Date

Consent te Operate
under

Scction 25 & 26 of the Water (Prevention and Control f Pollution) Act, 1974 and
Seetion 21 of the Al (Prevention and Condrol of Pollution) Act, 1981

The West Bengal Pollution Contrel Board (hereinalter refired 10 as Staie Board) under the provisions ol Scetion 25 &
26 of the Water (Prevention andg C omm of ‘Oiluhon)f‘\c,t 1‘)74 as dllln.l](kd aml Scmon 21 of the Aw (Prevention and © mmoi
¥ 2 ‘_nn{s ils conseni (o

: .fzd_l;_Qﬁ'icc;’!-icaclfO fiice/City Qlfice)
g% l‘mfﬁ. ~4 0{3 m
(hereimafier refened m a»f\

r‘)m R
FIRR VLA NS W

Lo operate the industrial unii and 1o (‘Iiécliz '

trial unit, in accordmnee ;
instance the quantity and qlmiliy thi uid disc-hcuge and gageots ‘
the Table T& 11 of this consent Tetter and in the Enviromnentad (Prolection} Act, 1986,

18 m}l not w\cu.d thc per nn.smb!c. lnmt as spl,ml Ted in

Breach of the conditions and / or faiture (o comply with the directions as set out in the Annexure shall render the
applicant Hable for prosecution onder the provisions of the Water (Prevention and Conwol of Pollution) Act, 1974 and Air
(Prevention and Comtrol of Pollution) Act, 1981,

The State Board reserve the right to revoke, withdraw or make sny reasonable variation / change /alier the vonditions of
this consent letter giving one month’s nolice 1o the applicant.

Faor and on hehalf ol the Stae Bowd

®

(dember-Secretary/Chicl Engr/ St Engr. /




(2}
ANNEXURE

i ;

i .
i *?f%.é:. Mgand - 246,

Conditions :

Gr. This Consent is valid for the manufaciure of -
S1. No, Name of major products and by-products Ouantity manufactured peranonth.
e B Y LE ey Sye gl £ P
01 ™ E)(} Wi 1o 6(’710 BEHTPA (‘wﬂ:ﬂ}m}
B A : e o
(2 I 0y H:ng ij"‘DC{Uf-’z" t}' {\ lgi‘ ‘§‘L‘L ﬁf;f‘;"\’:ﬂ)y[/{:f ] '?ﬁ (ﬂ}\ﬁf\x "'}
03 A T, it | 2,56,000 TP (wan)

{12,
03, Daily discharge of dustrial Hiquid effluent shall nof ¢
Q4. Baily discharge of domestic lguid offuent shall not exceed
e :
05, Daily discharge of mixed (ndustrial & damesiie) liguid offluent shallnot exceed ... LRSI | B
b 1 L
i . - T z ,
06, The Applicant sh et (\ et ‘I& tPlace of discharge)

£
through o d

U7, o bring bnio any altered or new outetoutfall or 1o change the nlace of dischar
the Board and obiain prior permission of the Board in this ofTect,

oothe Applican: shall have w inform

0%, The cppdicans shadd provide comprehensive theilis iy for trenmment of ndustial liguicd waste and domestie lguid
waste (sewage, sutlaze and hqma. ciflnent gencrated from canteeny, and opernie and maintain the <ame
shy se Bt U quadity of final effluent confonns 1o the Sutacdard s given i Table-] in page 03,

coninno

{(Member Seeretarv/Ghiel=Engr. s Seeiny

CComtinued,
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{3}
b BPOS
Lx\,nfh,,j £ AL,

Fable-1
Freguencey
Crutlot Nafure of PFarameters Standard of effinent
TR ef{Tucnd sampling
Gl Daméctil | pH Betwecen LG e e
Total Suspended Solids Notio exeeed : {00 myp/l.

Riochemical Oxyaen Demand (0iy ai 2700

Mot woxeecd 1 Samg/l

Chemical Oxveen Domand
Vi

Nolte exceed 2B mMEl.

Oil & Grease

Not Lo exceed : INGRHTIR

Tinchiat

6d A M

ust~ Dorait]e dE R

' s aica ol

Liewd el 6

o m& vme T

24 e
N o &

Y 20 b

U etoad

o

Lo

(9.

The A

Daily waer consumption for the following )mipom should not \.\kCCLi

e Industrial cooln
(Waler used for

pplicant falls in the ...

W, spraying in mine pits and boiler feed water
dening should be included in this eategery of use)

o

"e  Domestic purpose

& Processing whereby water gets polluted and the pollutanis

are easily hiode

& Pracessing wharehy water gets polluted and the pollistants

are not casily bi

arsdable

adegradalbyle

'm,ﬂmy of the Water (P oV mnon

The Applicant shall reaularly submitio the Board the Retorms of Water Consumption in the preseribed form and pay

Ure Cass as specified under Seetion 3 o

{the satd Act,

(Mferaber Seoretary/Ehied Enpr/ Sr- Lo

Continued........
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Lo Thie dpplicans shall insiali suitable device tor measwring ihe volume of water consumed for different PUPOses as
mentioned abave giving correct result to the satisfaction of the Srre Bourd.

Allhe steks comeeted o various sources of emissions must be designaled by nuzsbers such as 8-1. 8-2, 5-3, ete.,
and this must be painied/displaved 10 {aciliate identification.

150 The dpplicant shall install comprehensive contro) system consisting of pollution control cquipment as is warranied
with reference o generation of air emissions and o eperate and mainiain the same continuously 5o as 0 achieve the
level of pellutants of the Srandard as aiven in Table-1i below ;

Table-ff -
Stack § Sitack stnek attached Volume Velocity | Concenfrations of parameiers not to exceed Freguency |
Non height | Ao (somees and | Nm¥hn 1 ofgas T of pindssion
from contral systens, 7 - eptission L I sampling
G, iFanyy N N 1oEPMO T 0o Mo
(tn ms.) : ' misec © {mg/Nm® | (Vv g 1)
51| so | Rolony K (o) oo | Guanterly
{Apeny-§ :LQ_?'] . e ek iﬁ%fﬁg). U ._ 7
. : ey % e R B
$-7 wo | Robumy KWias- Enos, (GoTED ,mc,i};;_. 1006 £ 0 b
= ot R PR . ) . i | A e
[APed - &5 o |Eighes
§-3 | Ben |Covler Dtsetang (100700) B T N ORI T bl
© | Trwe g\”a”{,ﬂﬁqjh_c_g{;g@ : B R R R O
" N LI . ’ KT R -
g4 bte (@nll,vﬁ,r J\J( f,lu‘,;({%.ﬁ ,Z.i__?f),f, (de}f‘?f} K}a_if,l\/ g(l N . i — .-(.é@ -
Cabed- 4~ﬂﬁgﬁ _ SR R S :
§-5 | 2o | Prodect Howe S - -
T ‘
5-6 B T bl =0 - o . ,{; .
. LT PN N 9 g, ,QMQ “ — _— o
8.7 ey A g Tyon, b l‘f nRee - £ g, (M A ! Bl
{atsn~& o5 lli\ fon']
: .
.8 | Bo | Induckisw 6 ol ~ o e s, (267 ;’ b, - By
' [ACeD - Qaghiths aack
. Wil
gy | zo |Redoat flﬁo& =;{t wvaco. (1E10Y “ﬂ'ﬁ/ 50 A Bo0 | oo Hm‘%jmw{,i
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Vh The ddpplicans shall provide ports in the stack(s) and other necessary pomanent facilities sucl as ladder, platform,
cte for s ommzmgnam dling the air emissions and the same shall be made available for inspection and use by the
Stette Board s sialtas well as Staie Board & authorised agencies.

5. The vipplicai shall observe the following luel consumption pattem :-

5k o Type of fuel Quantity consumed pasday Fuel burning aperation where the fuel s used
(1 ¢ b /Hf,r;_ bty ﬁ\g%y;,-g,g/u\o“ﬂ‘ £ '“'!\é.\-?&{‘l'v\ﬁ le&f‘ﬂ&é\ﬁ{i_,
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Lo, The ;/:p}ffum‘ shall maintain . ]}L W’mmnon ami fre m\.m disjnpsn_l of non-hazardous solid waste as specified

bulow W
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17, The applicant shall take fld(:(]l.mib medsures for control of nm‘n, IL\ c?% from its own sourdes within the preiises -

within the Himdn given below .

Time 0ol h o Limitin aB{A) Ly
Day Time (06 im0l pany 0 T s
Night Time (0B }_5.311.-i’é}.'{)t’i"zi.i):'l.:]"ﬁ'ff woERE @!; L

PR The Apysficany <hall ap ol thoes main :}'in_s"ood hOLI‘\ La meﬂ ]:iropér working order, and operaie efficientiy o
controb of pollution from all sources so ag vot 1o cavse nuisance o surrounding arcas/inhabitnes and 0 schioy
complinnee with the ferms and conditions of the consent,

P9 The Applicant shall bring about at least 33% of the available open land under the groen coverage / plantation.

200 The Applicann sholl provide for an alternate elecirie power souree sufficient o operate all pollution contrel Tacilities
matalled by the A'Ippfn e o maindain comphiance with the terins and conditons of the consent. In absence of such
an allemate siectric power saurce, the Applicans shall stop, reduce or etherwise contral production 1 abide by e
torms and conditiong of the Consent regarding poliution lovel,

vy meter showing the consumpiion ol encrgy for operation of poliuton

20 The Appelican: shatt install a separale ene
control devices.

2000 The dpplicens shall ensie that fugitive ontissions rom e activiny are controlied o as o mainiain clear and saie
cirviroranent sy d around ihe Gictary premises,

23,0 The dppiicani shall provide drainsge sysiem for conveving indusivinland domesde Howld wasie, Slonn-water drain

2 sysiem meant Tor industriad and domestio Bguid waslc

shall he foepi sepavaie from te drs
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24, The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control 5VS-
wems.

[
L

The dpplicant shall pet the samples of hazardous wastes/leachates analvsed at Jeast once in ... OIS PR
from the laboratory recognised of the West Bengal Pollution Control Board and crsure that they conform (o the
limits stipulated. Test reports shall be sent 1o the Board.

200 The dpplican shall provide adequate and safe Tacility for cotieetion of air, waste watar and solid waste samples by
the Sete Board ¥ swil ag well as Stare Board s authorised agencies.

27, The dpplicans shall submit w the Stete Board by the 30th Septemiber of every vear the Environmental Stafenient
Report for the financial year ending 31st March of the current year in the preseribed form (Form -V) o required
under the provisions of rule 1 4 ofthe annonnwnl (I omliun) [‘Scmnd f\mulcmmli rules, 1992,

28 The Applicanar shall allow (he Qffigers oftha ‘imm Board 1o enfer into thc applicant’s premises af any reasonable
fime 1o inspeet he pollution control systems as well as nmmtonne dI}Cl measuring devices in connection with
prevention & control of mEEufmn

29 The dpplicans shall maintainan !n\pvcnmt Bookin the factory premises which shallhe made available 1o Officers
& employees of' the Stre Board for inspection, review and 1o write down any direction or observalion as is deemed
pecessary during e inspeetion from time 1o time,

). The dpplicarion shali furnish w the Srate Board all nﬂmmanon in zw}mu of‘ quclhw quantity, rate of discharge,

place of discharge o[’iiquid ﬂm_nl and au enns‘smm

3L The Applicant shall m:n’nlmn adcqume numbcr 0f umhhul and trained Pﬁ"lbOhﬂ"i among his staff for proper main-
tenance and operation of the effluent Lscznn went and 7 or emission control devices and for overall environmen
management of the mdusiry, v ' '

The dpplicant shall have to make vegistiation for the use of groundwater if any. with Central Ground Water Author-
ity. Lo

e
D

The dpplican: shall intimate 1o the Sine Board immediately of any occurrence or apprehension of ocewrrence of
discharge ol any poisonous, noxious or pollutants in excess of quality as well 55 guakity as mentioned carlier (o any
receiving water body/receiving system or (0 abmosphere owing to accident or other unforescen incident/event in-
cluding natural disasier, The dpplicani Shall (1) wake all steps adequate 1o prevent such accident dischargesrelease of
poisonous, noxious or pollutanis and to Hmit their consequences to persens and (e envivonmend, (i) provide 1o the
persans working on the site with the information, iraining and equipment including antidotes necessary to ensure
their safely and mitigate the aceidental release of polsonous noxious ot polfulants o the environment,

The Applican: shall make an application to the Stare Board in the preseribed form Tor venewal of the consent at teast
OO0 (sixty) days bafore the date of expiry of this Consont.

Y

pos
A1

The Appiicant shall not make any aliemadonfodification/expansion i the existing manufseturing process nnri
equipment as well as the poliation comwol sysiem without prior approval of the Bourd,

36, "The dpplicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of hazardous
Chemieals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1959,
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FORM-3

[See rulesH(1),604),7(1) and 8(2))
GCOVERNMENT OF WEST BENGAL

ot

DIRECTORATE OF FACTORIES
LICENCE TO WORK A FACTORY

Licence No, 014770 Rey. No. 0018/BD/X/2000 . Date of amenability 13TH DEC 2001 H.P 36214 Worker 1500 Fee
Rs. 255000/- Licence is hereby granted to SPS STEELS ROLLING MILLS LTD., valid only for the factory knowns as
SPS STEELS ROLLING MILLS LTD. situated at DR, ZAKIR HUSSAIN AVENUE, G.T ROAD{INDO AMERICAN
MORE), DURGAPUR , WEST BURDWAN-713206G, W.3., subject provisions of the actories Act, 1948, and the rules

made thereunder.

The licence shall remain in force till 31st Dec 2028

The 02nd Jan 2025

Sdy-

Deputy Chief Inspector of Factories, West Bengal

for The Chief Inspector of Factories, West Bengal

RENEWALS
Valid up to H.P Worker Fee for renewal j Date of payment| Late fee for Signature of Deputy
renewal Chief Inspector
of Factories, West
Bengal
. 15000(HP) 30/12/2024 .
31st Dec 2025 and above 1500 85000 18:52:51, ¢ Soumya Chatterjes
. , 15000(HP) o
3lst VDec 2026 and above 1500 85000 ¢ Soumya Chatterjee
31st Dec 2027 |-20VOUIR) 1y 04 85000 0 Sourya Chatterjee
and above ;
3ist Dec 2028 15000(HP) 1500 85000 0 Soumya Chatterjee
and above
TRANSFERS
To whom transferred Date of Transfer Date of payment of transfer | Signature of Deputy Chief
fee Inspector
of Factories, Wesl Bengal

AMENDMENTS
Date of amendment| Amended Amended H.P Daie of payment of }  additional fee Signature of Depuly
worker Amendment fee Chief Inspector
of Factories, West Bengal
01st Jan 2022 1500 Over 15000 HP 85000 Sd/-
01st Nov 2021 1500 ;g({})\(}g(ﬁp) and 30th Dec 2024 341000 Soumya Chatterjee

This Licence is Computer generated and does not require any signature. For authenticity of this
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EF!N'N 1)
Government of West Bengal
West Bengal Form No. 3932 (28)
License under the West Bengal Fire Services Act, 1950

License no.:IND/WB/FSL/20192020/178143 Date: 29-01-2024

License is hereby granted to MS SPS Steels Rolling Mills Limited under Section 12 of the West Bengal Fire Services Act,
1950, to use the huilding or place being No. (a) Dr. Zakir Hussain Avenue, ward no. 26, under D.M.C, near Indo American
More, Paschim Bardhaman, Pincode - 713206, P.S. - Durgapur PS, Nearest Fire Station - Durgapur as a
warehouse/workshop for storing or processing or keeping (b)

1. Coal - 500000 Kg.

2. Petroleumn and Petroleum derivatives - 10000 Lir.

3. Gas Cylinder(LPG) - 100 Kg.

4. Gas Cylinder(Oxygen or Acetylene or Hydrogen) - 6100 Kg.

subject to the conditions noted befow and such other conditions as may be prescribed.

It is hereby acknowledged that a sum of Rs. 90000 being the license fee due by the said MS SPS Steels Rolling Mills
Limited for the period from 01/02/2024 o 31/01/2027 in respect of the aforesaid license has been received @Rs. 30000
per annum.

CONDITIONS ABOVE REFERRED TO:

{1) The warehouse/workshop shall at all times be open 1o inspection by such officer or officers, being member or members of the Fire
Brigade, as may be appointed by the Director General of Fire Service,

(2) The warehouse/workshop shall confirm to the conditions prescribed under Section 12 of the West Bengal Fire Services Act, 1950,

{3} No article referred to in the Clause (1) of Section 12 of the Wast Bengal Fire Services Act, 1950, shall be made, prepared, dried or
treated in any manner on the top or roof of any building constituting or forming a part of a warehouse.

(4) No persaon shall be allowed to use as residence any part of the warehouse or to bring inte the warehouse any match-boxes or match-
sticks or any artificlal light not duly and thoroughly protected or fo smoke within the warehouse while jute or cotton is siored therein,

(5) Needs to renawed within next 3 Years

Validity ynkaqwn

Cigitally Signoed
Mamn: Pamba Tsheri
Daly. 20-Jan-2024 X
Roason: Approved fie:
Location: Wast Rangal

Unique Numbar : 0125183239100789.

Page : 1

The authenticity of this document can be verifiod by accessing the URL: edisirict.wb.gov.in and then clicking on the 'Verification of Bigitally Signed Document' fink and keying in the
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

0. A NO. 37/2025/EZ

In the matter of :
Subrata Mullick
...... Applicant
-Versus-
The State of West Bengal & Ors.
....Respondents.

COUNTER AFFIDAVIT ON
BEHALF OF RESPONDENT
NO. 3

Krishnendu Bera
Advocate, High Court, Calcutta
Mob: 9804470595 (M}

Fomaail

krishnonouberad egmal.com




